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12-56 hrs.

MADRAS STATE (ALTERATION
OF NAME) BILL)*

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRIK.S. RAMASWAMY):
On behalf of Shri Y. B. Chavan, I beg
to move for leave to introduce a Bill
to alter the name of the State of
Madras.

MR. DEPUTY-SPEAKER :
question 1is :

The

“That the leave be granted to
introducet a Bill to alter the name
of the State of Madras.”

The motion was adopted

SHRI K. S. RAMASWAMY : 1
introduce 1 the Bill.

SHRI S. M. BANERIJEE (Kanpur) :
I am happy, after their crushing defeat
in Madras, they have realised that the
name is Tamilnadu and not Madras.

12-56} hrs.

BUSINESS OF THE HOUSE

MR. DEPUTY-SPEAKER : Now,
we take up the Motion of Shri Kanwar
Lal Gupta.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Shall we take it after
lunch ?

MR. DEPUTY-SPEAKER :
begin.

SHRI VASUDEVAN NAIR (Peer-
made) : Sir, before yuo pass on to that
subject, I should like to draw your
attention to one serious matter. In
the Order Paper of today, you will
see that in spite of the fact that the
Minister knows and the Government
knows that they will not be in a posi-
tion to take up any other subject
other than the discussion on the

You
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Central Government employees de-
mands, they have very cleverly put
up certain other items “including the
Companies (Amendment) Bill.

Sir, you will remember that in this
House, the Minister had given an
assurance that this Bill will be piloted
through and passed during this ses-
sion itself while we all knew that they
were not able to keep up that promise.
Now they do not think it necessary
to find time for this Bill. They might
have several excuses. But I remember
that there was a commitment given
by the hon. Minister to this House
that the Bill will be passed during this
session. At least, at this stage—I
cannot do anything more—I should
like to get an assurance from the
Government that during the inter-
session period this piece of legisla-
tion is not tampered with because so
many things are taking place behind
the scene. We should at least get
an assurance from the Government
that the Bill will be taken up at the
earliest opportunity in the next session
and gone through by the House.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG SINGH) : Sir, you know the
entire position. 1 had not given any
such commitment. I had simply said
that the Bill is on the anvil of the
House. The whole matter was gone
into by the Business Advisory Com-
mittee. The time was also allotted.
It was due to some unscheduled
things that two days were consumed.
Otherwise, we were ourselves, finding
time for this.

12.58 hrs.

MOTION RE: COMMITTEE ON
THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED
TRIBES

SHRI SONAVANE (Pandharpur):
Sir, I had a mind to raise a point of
order. But now that you have called
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me, I want to refer to the item No.
20 of the Order Paper about the
Motion regarding Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes. For the last one-
week, this Motion is being shunted
from day to day and it has not yet
come up. Today, we have got only
2 hours, from 2 P.M. to 4 P.M. From
4 P.M., there is the Private Members
Business. Are we to understand that
this Motion will not come up before
the House? Because we are silently
suffering and we do not create any
trouble in the House and we do not
shout, it is being shunted like this.
If this is the situation, if this is the
position, then we will have to think
once more how to behave ourselves
in the House.

SHRI R. D. BHANDARE (Bombay
Central) : Sir, yesterday, this Motion
of Mr. Gupta was not in the agenda.
The Motion regarding Committee on
the Welfare of Scheduled Castes agd
Scheduled Tribes was to be taken up
immediately after the Bill that was
moved by the Minister of State in the
Ministry of Home Affairs. 1 do not
know why this has come in between
because, if this is taken up, the Motion
regarding the Joint Committee for the
Scheduled Castes and Scheduled
Tribes will not reach. Dr. Ram
Subhag Singh will bear with me that
it was stated on Monday last, when
I raised this question in the House,
that it would be taken up. Even the
Speaker said that it would be taken
up. The result will be that what has
been assured in the House that this
Motion will be taken up will not come
up before the House if Mr. Gupta's
motion is taken up.

13 hrs

MR. DEPUTY-SPEAKER : It is
really unfortunate, But what can be
done?

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : They are deceiving
the Harijans; they do not want to do
anything. . . .(Interruptions)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS(DR. RAM SUBHAG
SINGH) : You are the monopolist
who looks after every body's interests.

MR. DEPUTY-SPEAKER : Is it
possible to adopt it without a dis-
cussion?

SHRI R. D. BHANDARE : There
are certain amendments.

DR. RAM SUBHAG SINGH :
Since Mr. Gupta is too keen on it,
1 propose that his item be held up
and priority should be given to the
other item.

MR. DEPUTY-SPEAKER : If the
House agrees, I have no objection.

SHRI KANWAR LAL GUPTA:
No, Sir. On a point of order.

MR. DEPUTY- SPEAKER : This
motion on the welfare of Scheduled
Castes was on the agenda. Now, in
between this motion about the Central
Government employees has come. |
suggested the adoption of that mo-
tion without a debate but there are
some amendments and they want
some time for them.

SHRI SHRI CHAND GOYAL
(Chandigarh) : We can sit an hour
late after the Government business
and private Members' business is
over. We can sit late by an hour.

MR. DEPUTY-SPEAKER : This is
private Members' day and hours are
fixed. Even if one Member were to
raise an objection, I cannot help it.
It is the privilege.

SHRI SHRI CHAND GOYAL:
After 6-30 there are two items fixed
a half an hour discussion and another
discussion under rule 193 by Mr.
Naidu. After these two items are
over, we shall take this up.

SHRI RANGA (Srikakula'm) : The
Government employees are with us;
they have got ‘many grievances.
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[Shri Ranga]
At the same time they are more ca-
pable of looking after themselves
in spite of the Government. [ wonder
if we cannot give preference to the
Harijans and other backward classes.

SHRI UMANATH (Pudukkottai) :
We are prepared to sit till 9 O’clock
to accommodate them. Why should
the Harijans be put against the Gov-
ernment employees. 1 am sorry that
Prof. Ranga who is an elderly Member
of this House should appear to do so.

SHRI RANGA : I am saying that
both should be taken up. What I
say is that I do not want any risk to
be taken so far as the motions about
Harijans are concerned.

SHRI KANWAR LAL GUPTA :
We are prepared to sit after 7 today.

MR. DEPUTY-SPEAKER : Shall
1 put it to vote? If you agree I will
postpone it.

SHRI KANWAR LAL GUPTA : |
think Dr. Ram Subhag Singh agrees
to it. We will sit, and we are willing
to sit, after 7 p.m.

SHRI UMANATH : Yes. If they
are paying so much sympathy towards
Harijans, why cannot they sit till
nine? What is wrong? Let them
sacrifice just one hour or two for the
sake of Harijans. When they are
paying sympathy to the Harijans and
if they are not willing to sit for one
more hour, it is meaningless. The
Government is trying to use the Hari-
jans to get out of the embarrassment
on the question of the Central Govern-
ment employees; they are using the
Harijans as tools for their own pur-
poses, and they are tryving to backout
of their commitment to the Central
Government servants. This cannot be
tolerated.

SHRI R. D. BHANDARE : 1 object
to the word “‘tools™.

MR. DEPUTY-SPEAKER :
they ready to withdraw ?

SHRI KANWAR LAL GUPTA :
Let us find out somhe via media.

Are
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SHRI UMANATH : Let this ses-
sion be extended. I move that this
session be extended by one day to
accommodate this item, so that we

-can have a full and frank discussion

about the Harijan problems. I am
prepared to move that this House
extend its sitting, that this session be
extended by one day more to acco-
mmodate the resolution on Harijans.

Shri R. D. BHANDARE : Let me
make a suggestion. The lunch hour
can be given up today, and the matter
should be taken up immediately.

MR. DEPUTY-SPEAKER : That
is a good suggestion. (Fnrerruption)
As Shri Bhandare has said, we will
finish it, the motion on Scheduled
Castes, in one hour. Do you agree?
During the lunch hour we will sit
today and we will start with it. With-
in one hour, we will finish it, and after
two we shall take the other resolu-
tion.

DR. RAM SUBHAG SINGH : On
behalf of Shri Govinda Menon, 1
move :

(1) That a Joint Committee of the
Houses, to be called the *Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes’ be constitu-
ted, consisting of thirty members,
twenty from Lok Sabha and ten from
Rajya Sabha, to be elected in accor-
dance with the system of proportional
representation by means of the single
transferable vote; and the voting at
such election shall be by secret ballot ;

(2) That the functions of the Com
mittee shall be :—

(i) to consider the reports sub-
mitted by the Commissioner
for Scheduled Castes and Sche-
duled Tribes under article 338
{2) of the Constitution before
they are taken up for discus-
sion by the Houses, and to
report to both the Houses as
to the measures that should
be taken by the Union Govern-
ment in respect of matters
within the purview of the
Union Government ;
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(ii) to report to both the Houses
on the action taken by the
Union Government on the
measures proposed by the Com-
mittee;

to examine the measures taken
by the Union Government
to secure due representation
of the Scheduled Castes and
Scheduled Tribes in ser-
vices and posts under its con-
trol having regard to the pro-
visions of article 335; and

(iid)

(iv)
on the working of the welfare
programmes for the Scheduled
Castes and the Scheduled Tribes
in the Union territories ;

(3) That the members of the Com-
mittee shall hold office for a period of
two years from the date of the first
meeting of the Committee;

(4) That in order to constitute a
sitting of the Committee the quorum
shall be ten;

(5) That in all other respects the
Rules of Procedure of this House
relating to Parliamentary Committees
shall apply with such variations and
modifications as the Speaker may
make; and

(6) That this House to recommend
to the Rajya Sabha that the Rajya
Sabha do join in the Committee
and communicate to this House the
names of members elected from
amongst the members of the Rajya
Sabha to the Committee as mentioned
above. ™

MR. DEPUTY-SPEAKER : There
arc a number of amendments.

SHRI SURAJ BHAN: (Ambala) :
I move :

That in the motion,—

(i) after Part (iii) of para 2,
insert —

“(iv) to examine the cases wherein
grave injustice has been done

to report to both the Houses

to Scheduled Castes and Sche-
duled Tribes in Central Ser-
vices

(v) to suggest additional measure
to be taken by the Union
Government for the Welfare
of Scheduled Castes and Sche-
duled Tribes ;

to conduct survey of the eco-
nomic and social status of the
Scheduled Castes and Sche-
duled Tribes of some selected
places, both rural and urban
throughout the country ;

(i)

to look into the cases of ex-
ploitation of their poverty and
ignorance in the name of con-
version.”

(vii)

(i) Renumber existing part (iv)
of para 2 as part (viii) thereof. (1)

That in the motion,—
(i) after part (iii) of para 2, inserr—

(iv) to evaluate the effect of various
schemes of the Central Gov-
ernment for the Welfare of
Scheduled Castes and Sche-
duled Tribes including the con-
cessions allowed to them in
services and to assess as to
what extent the purpose of
all those measures has been
achieved ;

(v) to examine and report to the
House the success of the mea-
sures adopted by the Govern-
ment and the efforts of the
various social organisations to-
wards removal of untoucha-
bility in the rural India;” (2)

(ii) Renumber existing part (iv)
of para 2 as part (vi) thereof. ”

SHRI DEORAO PATIL (Yeotmal) ;

1 move :

That in para (1) of the motion,—
(i) for *‘thirty” substitute *‘thirty
thmr‘

(ii) for “twenty” substitute “‘twenty
two™

(iii) for “‘ten” substitute “eleven” (4)
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[Shri Deo Rao Patil]

That in part (iv) of para (2) of the
motion,—

after “*Union territories” add *and

in the States”

&)

That in the motion,—

after part (iv) of para (2) insert—

v

to report to both the Houses
on the working of the various
Centrally sponsored schemes
for the welfare of the Scheduled
Castes and Scheduled Tribes
in the States and in the Union
territories” (6)

SHRI SIDDAYYA (Chamaraja-
nagar) : [ move :

That in para (1) of the motion,—

0]

(ii) for “Committee on the

(iii)

delete “Joint™

Wel-
fare of Scheduled Castes and

Scheduled Tribes”  substiture
“Committee  on  Scheduled
Castes and Scheduled Tribes';
add at the end—

“Provided that a Minister
shall not be elected a member
of the Committee, and that if
a member, after his election
to the Committee is appointed
a- minister, he shall cease to
be a member of the Committee
from the date of such appoint-
ment.” (9)

SHRI N. R. LASKAR (Karimganj):
I move: That in the motion,—

0]

@)

(iii)

in part (i) of para (2), after
“Union Government™ inser?
“and Union Territory Admini-
strations” and for “within-the
purview of the Union Govern-
ment” substitute “‘within their
purview;

in part (ii) of para (2), after
“Union Government” add *‘and
Union Territory Administra-
tions™;

in part (iii) of para (2), after
“Union Government” add “and
Union Territory Administra-
tions; and

(@)
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in part (iii) of para (2) for “the
provisions of Article 335" sub-
stituie “‘the provisions of Arti-
cles 335 and 16(4)". (10)

That in the motion,—

(i) after part (iii) of para (2), insert-

“(i\?)

)

(vi)

(iiy

to examine the measures taken
by the Union Government and
the Union Territory Adminis-
trations to secure due repre-
sentation of the  Scheduled
Castes and Scheduled Tribes
in services and posts in Public
Sector Undertaking,  Statu-
tory and Semi-Government
bodies under their control ha-
ving regard to the provisions
of Article 335 and 16(4);

to review the action taken by
the Union Government and
the Union Territory Adminis-
trations on the recommenda-
tions/suggestions contained in
the earlier reports of the Com-
missioner for Scheduled Castes
and Scheduled Tribes and to
report thereon to both the
Houses; and

to review the action taken by
the Union Government and
the Union Territory Admini-
strations on the recommenda-
tions/suggestions contained in
the reports of the Committees,
Commissions, Study Teams ap-
pointed by the Union Govern-
ment and of five year plans,
in matters concerning the Sche-
duled Castes and Scheduled
Tribes and to report thereon
to both the Houses”.

Renumber existin
part (vii) thereof.

part (iv) as
(1

SHRI DEORAO PATIL : I move :
- That in the motion,—

after para (6) add—

“(7) That this House do recom-

mend that a similar Committee on
the welfare of Scheduled Castes and
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Scheduled Tribes be constituted in
every State by the State Govern-
ments for dealing with matters falling
within the State field." (14)

T move :

SHRI SIDDAYYA :

That in the motion,—

in para (1), for “Joint Committee
of the Houses,” substitute “Com-
mittee of both “the Houses”. (I5)

That in the motion,—

(i) in part (i) of para (2), after
“taken by the Union Govern-
ment” insert “and Union Terri-
tory Administrations".

in part (ii) of para (2), after
“taken by the Union Gov-
ernment” insert “and Union
Territory Administrations”. (16)

(i)

That in the motion,—

for part (iii) of para (2), substi-
tute *'(iii) to examine the measures
taken by the Union Government
to secure due representation of the
Scheduled Castes and the Schedule
Tribes in services and posts under
its control, including appointments in
Public Sector Undertakings. having
regard to the provisions of article

335; and”  (17)
SHRI SURAJ BHAN: T beg to
move :

That in the motion,—
(i) after para (3) insert—

“(4) No Minister is to be élected
as member or office bearer of the
Committee;” and

(ii) Renumber the subsequent paras
accordingly. (18)

SHRI DEORAO PATIL : I move :
That in Para (1) of the motion,—

(i) for “‘thirty” substitute *‘forty
five"”

(ii) for “twenty™ substitute *‘thirty”
(iii) for *‘ten” substitute “‘fifteen” (24)

SHRI SONAVANE : [ move :
That in the motion,—
(i) after part (iti) of para (2),

insert—

“(iv) to examine the measures
taken by the Union Govern-
ment and the Union Territory
Administrations to secure the
representation of the Scheduled
Castes and Scheduled Tribes
in services and posts in Public
Sector Undertakings, Statutory
and semi-Government Bodies
under their control having re-
gard to the provisions of Arti-
cles 335 and 16(4) of the Con-
stitution™

(ii) Renumber existing part (iv) of
para (2) as part (v) thereof (28)

DR. RAM SUBHAG SINGH : On
behalf of Shri Govinda Menon, | move:

In para (1) of the motion,—

(1) for “(1) That a Joint Commit-
tee of the Houses™, substitute
“(1) (a) That a Committee of
both the Houses™.

(ii) add at the end—

“(b) That a Minister shall
not be eligible for election as a
Member of the Committee and
that if a Member after his
election to the Committee is
appointed a Minister, he shall
cease to be a Member thereof
from the date of such appoint-
ment;” (29)

In para (2) of the motion,—

(i) in part (i), for “before they are
taken up for discussion by the
Houses, and to report to both
the Houses as to the measures
that should be taken by the
Union Government in respect of
matters within the purview of
the Union Government”, sub-
stitute “and to report to
both the Houses as to the
measures that should be taken
by the Union Government in
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respect of matters within the
purview of the Union Govern-
ment including the Administra-
tions of the Union Territories;”
(ii) in part (ii),
after ‘“Union Government”,
insert “‘and the Administra-
tions of the Union Territories"
(iii) in part (iii),
after *under its control”, inserf
“(including appointments in the
public sector undertakings and
in the Union Territories™.
(iv) after part (iv), insert
*“(v) to consider generally and
to report to both the Houses
on all matters concerning the
welfare of the Scheduled Castes
and Scheduled Tribes which
fall within the purview of the
Union Government including
the Administrations of the
Union Territories.” (30)

SHRI RAM SWARUP VI-
DYARTHI (Karol Bagh):

That in part (iii) of para (2) of
the motion,—
after “article 335", insert “‘and

also to examine the implementation
of those measures™ (31)

SHRI SIDDAYYA : T move :

“That in the motion,—
In part (iii) of para (2),

after “‘under its control”, insert
“(including appointments in the pub-
lic sector undertakings, statutory
and semi-Government Bodies and
in the Union Territories).” (34)

“That in the motion,—
after part (iv) of para (2), insert

“(v) to examine such of the mat-
ters as may seem fit to the Commit-
tee or are specifically referred to it
by the House or the Speaker.” (35)
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MR. DEPUTY-SPEAKER:-: Shri
P. R. Thakur. Shri Mayavan, Shri
Shankaranand, Shri Kedaria and Shri
Tyagi are absent,

The resolution and the amend-
ments are before the House. This is
a very important resolution no doubt,
but it would not be possible for me
to extend the time. The debate should
be completed within one hour.

SHRI DHIRESWAR KALITA
(Gauhati) : This House has been de-
barred from discussing the reorgani-
sation of Assam, which is a very im-
portant matter. At the same time,
Assam Assembly has d'scussed it and
rejected the Government of India's
decision. How is it that this House
has been by-passed and the Govern-
ment of India came to a decision with=
out discussing it formally in this
House? This is not proper. This
is not inconformity with the rules of
procedure, .

MR. DEPUTY-SPEAKER : You
have raised the issue and the Minister
of Parliamentary Affairs has taken
note of it. Beyond that, I cannot
say anything now. Mr. Bhandare.

SHRI R. D. BHANDARE (Bom-
bay Central) : Sir, I am very happy
that this resolution has been moved
in this House and 1 hope that the
committee will come into existence.
At-the same time, 1 am sorry this
resolution has been moved at the fag
end of the session. The result would
be, there cannot be any election during
this session and we have to postpone
the election of the committee mem-
bers to the next session. I hope as
soon as we meet in the next session,
in the very first week, there will be
election and the commuttee will start
functioning.

The aspirations of the Scheduled
Castes and Tribes are very well-known
to the country. It is also well-known
that our founding fathers incorpo-
rated certain provisions in the Con-
stitution recognising and giving a spe-
cial place for the Scheduled Castes
and Scheduled Tribes. It is also
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well-known that as long as the socio-
economic oonditions of these people
are not changed, the constitutional
provisions will prevail. When the
constitutional provisions are to pre-
vail, 1 hope the interests of these
people will be safeguarded by the
Government from time to time.

13.13 Hrs.
[SHRI VASUDEVAN NAIR in the Chair]

When the Constitution came into
existence, we were under the impres-
sion that the Commissioner for the
Scheduled Castes and Scheduled Tri-
bes will look after their interests.
But I am really sorry to reflect that
that position which was contemplated
under the constitution for the Com-
missioner has not been retained. His
position has been devalued and there-
. fore we thought that there ought to
be a high-powered committec not
only to go through the report of the
Commissioner but also to get the
suggestions made by the Commis-
sioner implemented by the Govemn-
ment.

It is also comtemplated under this
Resolution that this Committee will
make suggestions regarding policy and
programme for the upliftment of these
classes. At the same time, that policy
and those programmes will be sought
to be implemented by the Govern-
ment. If they are not implemented,
this Committee will look after its
own suggested policy and programmes.
These have been the aspirations.

With these few remarks I would
also request the Minister of Parlia-
mentary Affairs to accept two of the
suggestions which have been agreed
to be accepted by the Governments
in the amendments moved by Shr
Siddayya and others which are to be
part and parcel of this Resolution.

With these words I again thank
the Government. At the same time
I must also keep on record the ser-
vices rendered by those hon. Mem-
bers who tried to prevail on the Gov-
ernment. to bring forward such a
Resolution and get the Committee
appointed.

22—8 LSDj68

Sir, 1 wholeheartedly support the
leunﬁln(:halong with the amend-
ments which are agreed to be accepted
by the Government.

234
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:

“To examine cases wherein grave
injustices have been done to Sche-
duled Caste and Scheduled Tribes
in Central Services.”



3501 Welfare Committee AUGUST 30, 1968 for SC and ST (M) 3502

3
g
|
4
E
»3

i g gi'ﬂ"ﬂ"
. =
it
;gégé ag?%j%:%

5 3
i&%@ﬁ %w%ﬁ%%ﬂ%ﬂﬁ

3

“It cannot also be denied that
certain degree’ of prejudices still
operates in the conscious or sub-
conscious minds of some, though
by no means all, senior caste Hindu
officers and these may be reflected
in the assessement in the confiden-
tial reports for two or three years
immediately prior to the year in
which the reports are likely to be
examined for the purpose of pro-
motion. This aspect of the matter
may be further vitiated in some,
though not in all, cases if there is a
likelihood of some, caste Hindu
junior officer known to the senior
caste Hindu Officer, getting the pro-
motional post, in case the senior
Scheduled Caste/Tribe candidate is
found unfit. Had there been stray
cases of supersession here and there,
no one should have wasted time
on this matter,....”
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SHRI RANGA (Srikakulam) : Mr.
Chairman, we very much welcome
the establishment of this Committee.
From year to year as and when the
Scheduled Castes and Scheduled Tribes
Commissioner’s reports come up here
for discussion so many of our Scheduled
Castes and Scheduled Tribes repre-
sentatives have been complaining that
not enough action was being taken
upon the recommendations made by
him and upon the defects also that he
had been bringing to the notice of
the public in regard to the implemen-
tation of the assurance given to these
people by the Government and also
by the Constitution. Thercfore wc

¢
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are very glad indeed that Govern-
ment has at long last come to the con-
clusion that a permaneat standing
committee like this should be extabli-
shed to protect the interests of the
Harijans as well as the Scheduled
Tribes.

Although we banned untouchability
as such and made the observance of
untouchability a cognisable offence,
in actual practice we have not succee-
ded in many places—I cannot say,
in most places—in getting rid of this
blight of untouchability. Only the
other day the Chairman of the United
Nations Commission which is sitting
here, Dr. Krishnaswami, was accosted
by an outsider as to why it was con-
sidered necessary in India to have
special representation for these people
even 20 years after the achievement
of independence. In this manner the
rest of the world is watching how we
are dealing with our Harijans and
other backward people, how we are
feeling and to what extent we hLave
succeeded. Most unfortunately for us
the success that we have been achieving
is not very much, but the failure is
still writ large on our social life and
history.

Therefore we are now constituting
this ‘committee and we are hoping
that all political parties represented
in this House would be sending into
this committee some of their people
who are really interested in the welfare
of these unfortunate people. Let us
hope that these friends would do their
best while remaining on this com-
mittee not only in helping and co-
operating with the Government but
also in pressurising, pushing, energising
and even inspiring the Government to
sec that the social and economic
conditions of these unfortunate people
are improved and improved rapidly
and sincerely.

What has been happening is that
because of their poverty they have
not been able to assert themselves.
It is only rarely in some areas where
there is caste consciousness or class
consciousness that they are able to
some extent, to brinz the social evils
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that are visited upon them to the
notice of the general public and also
draw the attention of the press, and
in that way, some of the horrible
things that are being done in very
many parts of the country are being
brought to the notice of the public.
But that does not mean that in various
other places their conditions are very
much better. Conditions are very
bad put the press does not take notice
and the public also conveniently go
silent about it, with the result that
we are not able to hear what all is
happening about suppressing or keeping
these people suppressed for such a
long time and continually also.

Therefore, we wish all success to
this Commission, and I endorse the
remarks made by our friend that it
is the duty of the Government to
give this Commission every possible
assistance and authority and give its
recommendations their most careful
and sympathetic, not only attention
‘to, but also respectful implementation
of their suggestions.

SHRI SIDDAYYA (Chamaraja-
nagar) : 1 am thankful to you for
giving me a chance to speak on this
particular subject.

Every year the Commissioner "for
Scheduled Castes and Scheduled Tribes
is submitting a report to the House
for consideration. All these years
what was being done was just to dis-
cuss the report and pass a formal
Resolution that this House consi-
dered the repori of the Commissioner
and be done away with it. That was
all that was being done. And in some
years even consideration was left out;
the House used to take note of the
recommendations; that is all. The
House could not have any say on the
implementation aspect of it. Most
of the recommendations, whichever
were made in the report of the Com-
missioner, were not being sincerely
implemented either by the Central
Government or by the State Govern-
ments. The Founding Fathers of our
Constitution, when they envisaged
that this report should be placed
before the Parliament, actually meant
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that this ;eport should be considered
and decisions taken by the House.
But that was not being done all these

years. [ was really happy that last
year, because there was a de-
mand from some members, the

Minister of Social Welfare gave
an assurance that a Parhiamentary
Committee would be set up. I am
sorry, it took one long year for them
to constitute a Committee, and now
this has come after so much of tur-
moil. . ..

SHRI SONAVANE : That Minister
has left that portfolio.

SHRI SIDDAYYA : We aie really
happy that we have got as Minister
of Social Welfare a person who has
got an open mind, who is very sym-
pathetic and who actually helped in
giving more powers to this particular
Committee. I will come to that later on.

As envisaged by the original motion,
the functions of the Committee were
quite limited in character. We had
a discussion with our present Mini-
ster and he was good enough to accept
most of our recommendations, and I
thank him for having shown that
consideration in accepting most of
the recommendations. The very fact
that he has moved some amendments
shows that he was very sympathetic
towards these things.

I have moved amendments 34 and
35. They are very important. So
far, the functions of this Committee
will be limited only to the appoint-
ments in Union Government and will
not extend to the public sector under-
takings, statutory and semi-Govern-
ment bodies and the Union Territories.
I have, therefore, moved my amend-
ment 34 and I hope, the Minister will
accept this.

Amendment 35 is a general pro-
vision. A similar provision is found
in the case of the Estimates Commi-
ttee. It reads as follows :

“to examine such of the matters
as may seem fit to the Committee
or are specifically referrcd to it by
the House or the Speal
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If this amendment is accepted, the
Committee will be in a position to
take up all such matters which are
considered by the Committee to be
important or such matters which are
referred specifically by the Speaker
or the House. 1 hope, the hon.
Minister will agree to this.

1 have just one more point and I
am done. This particular Parlia-
mentary Committee that is being con-
stituted will have jurisdiction only
over matters relating to Central Gov-
ernment and Union Territories. Most
of the schemes are executed by the
State Governments. Therefore, un-
less such a Parliamentary Committee
is constituted in the States also, the
major portion of the work will not be
done. Therefore, 1 appeal to the
hon. Minister to advise the State
Governments to have such commit-
tees. Mr. Deorao Patil has given an
amendment. 1 hope, the hon. Minis-
ter will consider it and accept that.

SHRI P. R. THAKUR (Nabadwip) :
Today is a red-letter day for the
Scheduled Castes and the Scheduled
Tribes of India because the Govern-
ment has brought forward a motion
for constituting a Parliamentary Com-
mittee to be by this House.
The problem of the Scheduled Castes
and Scheduled Tribes is a huge pro-
blem and uptill now, for the last 20
years, the Government was very ina-
ctive so far as the solution of this
problem is concerned. We tried very
much to persuade the Government
to constitute this Parliamentary Com-
mittee so that from year to year the
problems of the Scheduled Castes and
Scheduled Tribes can be thoroughly
studied and looked into. I am very
glad, the Congress Government have
taken up this cause seriously and have
brought this motion before the House.
I have no doubt that this will be

passed.

The point is this. The people be-
longing to the Scheduled Castes and
Scheduled Tribes are socially, eco-
nomically and educationally are very
backward. Another thing which is
wanting is that they have no political

consciousness. Unless they have poli-
tical consciousness, they cannot think
of their problems themselves, and they
cannot find out ways to solve them.
So, it is necessary that a Committee
of Members of this House as well as
of the Uppe: House should be con-
stituted in order that the problems
of the Scheduled Castes and Scheduled
Tribes might be closely looked into
from year to year.

This motion which has been brought
by the hon. Minister is very good.
I have given notice of pne substitute
motion, but I am not going to move
that because most of my suggestions
have been accepted by the Minister.
But there is one thing that I want to
bring to the notice of the House. This
Committee will not be able to do
much for the States.

Therefore, I move :
That in the motion,—

after para (6), add —

“(7) That this House do recom-
mend that a similar ‘Committee
on Scheduled Castes and Scheduled
Tribes' be constituted in each
of the States.” (23)

T hope, this amendment will be accepted
by the House.
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“That this House recommends
that a similar committee on the wel-
fare of the Scheduled Castes and
Scheduled Tribes be constituted in
every State for dealing with matters
falling within the State field.”
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“There has practically been no
progress in providing house-sites for
the landless agricultural labour.”
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SHRI MAYAVAN (Chidambaram):
The Government which is repeating
parrot-like about its constitutional obli-
gations has miserably failed in the duty
that is enjoined upon it in the Constitu-
tion to uplift the backbone of this
country, namely the Scheduled Castes
and Scheduled Tribes. The economic
position of these down-trodden people
is as pathetic as the honorific name
Harijan was given to them by Mahat-
maji. There is no indication whatso-
ever, that the Government are earnest
in improving their lot.

After Independence, though a de-
partment has been created to look
afier the welfare of Scheduled Castes
and Scheduled Tribes, the Government
have not approached even the fringe of
the problem. Even the stigma of un-
touchability, to the same of this
great nation still remains. They have
a commissioner for Scheduled Castes
and Scheduled Tribes who submits



3511 Welfare Commitice BHADRA 8, 1890 (SAKA) for SC and ST (M) 3512 *

annual reports regularly and the report
is also discussed here in the House,
but we find the same recommendations
repeated year after year because_ they
never care for the report of the Sche-
duled Castes and Scheduled Tribes
Commissioner at all. Now after 20 years
of slumber, Government are telling us
that they are going to set Gp a com-
mittee to look after the welfare of the
Scheduled Castes and Scheduled Tribes
people. [ fear that this is only a sop
to deceive and put at rest the rebellious
attitude that we see here and there on
the part of these poeple in recent years.
If the committee which is to be ap-
pointed is to go only by reports, I do
not think that much benefit would come
out of it. So, the committee should
be given power to examine the cases
where injustice has been done to Sche-
duled Castes and Scheduled Tribes in
the Central Services and its findings and
recommendations should be made bind-
ing on Government. Government
should not bypass the verdict of the
committee. Otherwise, it would be an
exercise in futility. The Union Govern-
ment should take additional measures,
if there were any, suggested by the
committee on the welfare of Scheduled
Castes and Scheduled Tribes. If the
committee were to go by reports, then
{ wonder why there should be a com-
mittee at all. There were localised
problems, as we have seen, in Andhra
Pradesh, Madhya Pradesh and some
other places recently, and there is no
guarantee that such gruesome incidents
may not occur in future. So, the
committee should be empowered to
look into such things and if need be to
conduct a survey of the economic and
social status of these backward people
then and there and suggest remedial
measures.

There is a demand that foreign mis-
sionaries should be allowed to convert
our people. If the exploitation of
their poverty-and ignorance and their
degradation are not looked into well
in advance, we shall not be in a position
to stop that trend. So, the committee
should have that power also.

It would be worth noting that there
are not many avenues open to this

class of people now. Ido not think
that it would be difficult for the Gov-
ernment to give preferential treatment
to these people for foreign travel for the
sake of education and otherwise.

With regard to the allotment of
housing sites, Government should see
that the settlement of the Scheduled
Castes and Scheduled Tribes receives
the utmost attention. Now, the posi-
tion is that in many villages, they are
at the mercy of the landlords who are
caste-Hindus. In the course of his
reply to the debate on rural housing,
the hon. Minister Shri Jaganatha Rao
has categorically stated that the acqui-
sition of house-sites for Harijans is
being entirely met by the Central funds.
I doubt whether that is true. It had
been referred to by my hon. friend
Shri S. Kandappan also. Whatever be
the position, I want that Government
should come forward to acquire house-
sites at their own cost to settle the
people belonging to the Scheduled
Castes and Scheduled Tribes. If that
is done, then one of the greatest in-
justices done to these people who are
at the mercy of the big landlords
would be solved.

Finally, preferential treatment should
he given to them in the matter of health
services. Even to get admissi~n in
sanatoria, they have to stand in along
queue and it is most likely that they
perish before they get admission.

Before 1 conclude I wish to refer
to an important problem namely that
Government have reserved a certain
percentage for the Scheduled Castes
and Scheduled tribes in the selection for
various jobs, but the same concession
is not being shown in regard to their
promotion, 1 feel that in the promo-
tional cadres also, this reservation must
be made. Otherwise, the people can
never dream of reaching the higher
levels. This is what I would like to
say regarding all the Central services.

DR. SUSHILA NAYAR (Jhansi):
I welcome this move by Government to
appoint this committee. It was high
time that we had such a committee.
We gave a pledge to the nation and we
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gave a pledge to ourselves, that un-
touchability will be eradicated within
ten years when we framed our Consti-
tution. We also recollect how the
Father of the Nation staked his life
and went on a fast on the question of
untouchability. He did not want the
untouchables to remain as untouchables
for all times. That was why he oppo-
sed separate electorates and went on a
fast and had the award given by the
British Government changed. In the
first ten years we were not able to
eradicate untouchability. So, we gave
ourselves another ten years. Even
the second period of ten years is coming
to a close, and yet we are far from the
goal which we had set for ourselves.
It is time that we examine the why and
the wherefore of it. It is not enough
that we give a few things here and there
and make some schemes, but we
must go deeply into the whole matter
and see how and in what manner un-
touchability can be removed from its
very roots once for all. The Gandhi
Centenary Year starts on 2nd October
this year and goes on till 2nd October,
1969. In this year I hope Government
will see to it that with the help of this
committee and with whatever other
assistance it may be necessary, concrete
steps are taken and concrete measures
are carried out to remove untoucha-
bility so that we are rid of this evil
once for all. We know what the suffer-
ings of the untouchables are and we
know the difficulties they have to face,
We have had several discussions on
this subject. Time does not permit me
to go into all that. I would like to
bring through you to the attention of
the House and that of the hon. Minis-
ter that not only is there untouchability
as between the untouchables and the
so-called caste-Hindus but there is con-
siderable untouchability among the
untouchables themselves.

SHRI SONAVANE : The caste
Hindus did that and they have followed
it.

DR. SUSHILA NAYAR : I am not
denying that. All that 1 am saying
is that we must work at both aspects
of the problem. We must fight this
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evil of caste in all forms and shapes,

wherever it is to be seen. That is our

;:phbjectwe and we must work towards
at.

I would beg of my Harijan brethren
to take special interest in this problem
of Caste among the untouchables.
May I say that it is not enough to give
a few seats to Harijans here and there ?
The Hindus, as Gandhiji said, have
to look at this problem in the spirit of
prayaschit, penance. It is in that
spirit that the Government should go
about this problem, remove the dis-
abilities of Harijans and see that this
sin is removed from our midst. This is
very necessary.

To this end, I would like the Minister
to see that a few of the non-Harijans
are also included in the Committee
so that they work from the point of view
of prayaschit by the high-caste Hindus.
This will go a long way towards tack-
ling this problem. Iam very well aware
that the

Toad under the harrow knows,—

When the sharp tooth of
harrow goes.

The sufferings of the Harijans can be
appreciated much better by the Han-
jans. All the same, we cannot absolve
the caste Hindus of their responsibility.
If we just leave the porblems to Hari-
jans and do not think that it is our
responsibility and our duty to make
penance and atone for the sins of our
forefathers, then any solution we devise
will never be successful. It is very
necessary that the problem is attacked
from both angles in a comprehensive
and bona fide manner.
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MR. CHAIRMAN : So many Con-
gress friends stand up. I should like to
inform them that I can only sympathise
with many of them because I have
got a very long list of eleven Members
given to me by the party. I have al-
ready called five Members ; we shall
try to accommodate the rest six Mem-
bers if the Members are brief and take
about two or three minutes each.

AN HON. MEMBER : Those who
have moved amendments should bs
called.
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SHRI KARTIK ORAON (Lohar-
daga) : So far as the problems of
Scheduled Castes and Tribes are con-
cerned, I make bold to say that we have
gone back twenty years. Twenty years
before we were much better ; we never
heard of anything like a boy being
burnt because he happened to be a
Harijan. These things are now taking
a virulent form and we must guard
against them. Those who speak of
tribal welfare should similarly know
that during the last twenty years the
tribals have been robbed of almost all
their land. Under the Chota Nagpur
Tenancy Act and similar Acts in other
parts of India tribal lands could not be
sold to non-tribals. But there are
serious drawbacks and loopholes in
these Acts. For instance, section 46 of
the Chota Nagpur Tenancy Act permits
transfer of land for the following pur-
poses with the permission of the Deputy
Commissioner : charitable, religious,
educational, industrial, irrigation, buil-
ding, access to land used or required
for any other purposes, mining, pur-
poses of subsidiary to mining and ac-
cess to land used or required for mining.
It appears you lock the front door for
security reasons but leave all the other
doors and windows wide open. There
is no point in making rules and regula-
tions if things have happened the way
they have. If you cannot deliver the
goods, what is the fun in these laws.
If you take a decision, you must
stick to it. In Chota Nagpur, under
the garb of all these exemptions, trans-
fers have gone on of land from tribals
to non-tribals and most of the lands
have transferred hands. Recently, we
heard of a case in Chiri. A man took
Rs. 50 from a money lender ; by some
curious method it has swelled to Rs.500.
The poor fellow could not repay it.
He could not get Rs. 50, how could he
get Rs. 500 for repaying that loan?

MR. CHAIRMAN : You must con-
clude.

SHRI KARTIK ORAON : There
are lakhs and lakhs of cases like this.
And now the tribals, those who own
land, have become landless labourers.
This is the performance of the Govern-
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MR. CHAIRMAN : Yes; please
conclude.

SHRI KARTIK ORAON : Please

give me one minute.

MR. CHAIRMAN : 1 am sorry.
There are so many Members waiting
to speak. Shri Molahu Prasad.
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14.02 Hgs.
[MRr. DEePUTY-SPEAKER in the Chair)

MR. DEPUTY-SPEAKER : One
hour was allotted and it is over. How
much time does the Minister want ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : About 10
minutes.

SHRI SONAVANE (Pandharpur) :
I move that the time for this discussion
be extended by 1 hour at least.

SHRI UMANATH : My original
proposal was that this matter may be
taken up after the other items are over
and we can sit even upto 9 o’Clock.
But the compromise was made that
we shall sit during the lunch hour and
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finish it. Now if they want another
hour, we have no objection, provided
this debate is stopped here, the other
items including the private members
business are disposed of and then this
debate is resumed. Otherwise, it will
be unfair.

SHRI SONAVANE : We can extend
this debate by 1 hour now and then
we can sit for 1 hour longer and finish
the other items, including the private
members’ business. I would request
you, Mr. Deputy-Speaker, to put my
motion to the House that the time for
this discussion be extended by 1 hour.

MR. DEPUTY-SPEAKER : Please
bear with me. The Business Advisory
Committee had allotted 1 hour. Some
accommeodation was made by giving up
lunch hour at the suggestion of Mr. K.
L. Gupta himself. It was decided that
we shall conclude it in one hour.
Shri Umanath has suggested that if the
House agrees after the other motion and
the time allotted for Private Members’
Business we can allow some more spee-
ches to be made on this and then the
resolution may be put to vote. What
I would request you all is this. You
want this motion to be carried today.
Except the PSP and the Left Communi-
sts all other parties have spoken as I
have seen from the record. Unfor-
tunately, others cannot be accommo-
dated. It is very difficult. Therefore,
I would appeal to you to get the motion
carried now because in the evening—
I do not know—if somebody were to
raise the question of quorum at eight
o’clock, it is not in my hands when
it is raised and the whole thing will
collapse.

SHRI SONAVANE : The motion
before you now is ““That the time for
this discussion be extended by one
hour .

MR. DEPUTY-SPEAKER : That
motion I cannot take now because I
have already ruled that this discussion
will have only one hour.

SHRI SONAVANE : Under what
rule, Sir, can you reject my motion?
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MR. DEPUTY-SPEAKER : You
will get that time in the evening.

SHRI SONAVANE : We want to
have the time now. We are prepared
to sit late for the other business.

MR. DEPUTY-SPEAKER : If you
are going to break the agreement it will
not benefit either party. Let the
motion be carried today. I will re-
quest the hon. Members who have not
participated, Members like Shri Dinkar
Desai and others, not to insist on their
right. I have told the Minister also
that he will have only five minutes.

SHRI BUTA SINGH (Rupar) : Sir,
I rise to a point of order.

MR. DEPUTY-SEPAKER : Do not
raise a procedural point. My ruling is
final (/nterruption).

.

:

SHRI S. A. DANGE (Bombay
Central South) : Give them 7-00 to
9-00.

MR. DEPUTY-SPEAKER : There
are two alternatives. Either we adjourn
this debate now and take it up at 7-00
or we straightaway put it to vote after
the Minister has spoken for five mi-
nutes.

SHRI BUTA SINGH : You cannot
go against the wishes of the House.

_SHRI SONAVANE: Even at your
tion you can extend it by one
hour.

MR. DEPUTY-SPEAKER : Not at
this hour. I cannot use my discretion
now. As I said, there are two alter-
natives. Either we adjourn this debate
and take it up at 7-00 or’l shall ask
the Minister concerned to speak for
fivé minutes and then we finish with
this.

SHRI BUTA SINGH : Sir, I have
been in this House for two terms. You
mentioned that the Business Advisory
Committee has fixed the time as one
hour. In this Lok Sabha I have seen
on a number of times that the time al-
lotted by the Business Advisory Com-
ﬂﬁttee is extended by more than one

Our.

MR. DEPUTY-SPEAKER : 1 am
ready to extend the time but that time
you can have only after 7-00. I will
adjourn this debate now and take it
up at 7-00.

AN HON. MEMBER :
appeal to your kindness.

Sir, 1

MR. DEPUTY-SPEAKER: There is
no question of kindness in this.

SHRI BUTA SINGH : Sir, we are
not at the mercy of anybody.

MR. DEPUTY-SPEAKER : This
discussion is adjourned. After the
Private Members' business is over and
also the half-an-hour discussion, this
matter will be further debated and
voted upon....(Interruptions)  No,
I will not change my ruling. We will
take up the motion by Shri Kanwar
Lal Gupta. Both businesses are equal-
ly important. I do not want to be
threatened like that. ... (Interruptions),

SHRISEZHIYAN (Kumbakonam):
Sir, I would like to make one sugges-
tion. You may extend the debate on
this question by half an hour, up to
2.30 and then take up the other motion.
The Private Members' Resolution can
be taken up at 430 p.m. I think the
Minister of Parliamentary Affairs is
agreeable to this....(Interruptions).
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MR. DEPUTY-SPEAKER : 1 will
consider this suggestion provided those
who have protested just now give an
undertaking that they will not object
when I call the Minister at 2.20 p.m.
Because, I will have to alter my ruling.
Do they agree to this ?...(Interruptions).

DR. RAM SUBHAG SINGH : |
agree to the suggestion of Shri Sezhiyan

SHRI BUTA SINGH : We do not
want any charity. We want our right
.. - .(Interruptions).

DR.RAM SUBHAG SINGH: Mem-
bers on this side are agreeable to half
an hour from now.

SHRI BAL RAJ MADHOK (South
Delhi) : The suggestion of Shri Sezhi-
yan may be accepted....(Interrup-
tions).

EEEE
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MR. DEPUTY-SPEAKER : Now,
Shri Dinkar Desai. Only two minutes.

SHRI DINKAR DESAI (Kanara) :
I am happy that the government has
brought forward this proposal to set
up this committee. But, at the same
time. ...
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SHRI B. SHANKARANAND
(Chikodi) : The time should be ex-
tended further. If necessary, we can
sit for an extra day. This is an impor-
tant subject and this is how......
(Interruptions).

MR. DEPUTY-SPEAKER : Order
order.

SHRI DINKAR DESAI: In the
terms of reference of this committee it
is stated that this committee will go
into the question and examine only the
welfare activities to be carried on by the
Central Government. That is the de-
fect in the terms of reference. It is
very necessary that this committee
should have the authority to examine
also the welfare activities of the States.
It is very important. By doing that,
this committee will not interfere in
the affairs of the States. This com-
mittee could make recommendations to
the State Governments also. Since the
welfare activities of the State Govern-
ments are being examined by the Com-
missioner for Scheduled Castes and
Scheduled Tribes in his annual report,
this committee could also do that. The
State Governments spend a considerable
amount of money for the welfare of
these people—last year they spent
Rs. 9 crores—and it is very necessary
that this committee should look into
that.

Secondly, our government generally
appoints committees and commissions.
Then, nothing happens. This is our
sad experience. It should not happen.
Government think by appointing com-
mittees they will solve all problems.
It will never happen like that. If they
want to solve the problems, let them
certainly appoint committees. But, then
whatever recommendations are made
by the committees must be accepted
by the government. For doing that
government will have to spend more
money on these people. Now, how
much have the government spent last
year? Last year the Central Govern-
ment spent only Rs. 14 crores on the
welfare of Scheduled Castes and Sche-
duled Tribes. The total population
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of Scheduled Castes and Scheduled
Tribes in this countryis 10 crores, on
whom the Central Government spent
last year Rs. 14 crores, which means
Rs. 1.40 per head. Is it not a matter
of shame ? So, I say, unless you are
prepared to spend more, it is no use
appointing these committees and com-
missions. [ can give one example. For
girls’ hostels the total amount spent
by both the Central and State Govern-
ments last year was only Rs. 89,000 :
not even Rs. I lakh. The question of
literacy is very important. While lite-
racy is 13 per cent among women in this
country, it is only 3 per cent among
the women of Scheduled Castes and
Tribes. In spite of that, the govern-
ment have thought it fit to spend only
Rs. 89,000 on girls’ hostels last year.
Is it not a shame ? That is why I sub-
mit that the Government of India
must spend annually at least Rs. 100
crores on the welfare of these people.
Then alone there is some meaning in
appointing this committee. Otherwise,
you deceive these people and deceive the
country by saying that you are going
to solve their problems by appointing
committees and commissions. That
is what the British were doing. When-
ever there was some agitation, they
would appoint a committee. Those
times are over now. You must spend
more money. [ would like to know
from the Minister how much he is
going to spend next year. When this
committee is set up, is he going to spend
at least Rs. 100 crores on the welfare
of these people 7 If not, 1 would say
that the appointment of this com-
mittee is useless. Sir, T have done.

SHRI C. K. CHAKRAPANI (Pon-
nani) : Sir, I welcome the commitiee
that is being constituted by, this Govern-
ment.

SHRI SONAVANE : The proce-
dure is to call one Member from this
side and one Member from that side.
You are following the rules only in
their breach. ...(Interruptions)

MR. DEPUTY-SPEAKER : If you
are going to defy the Chair, I will take
it seriously....(fnterruptions). 1 am
practising what I practise every day.

SHRI C. K. CHAKRAPANI : The
question is whether by appointing a
committee the problems facing the
Harijans in this country will be solved
That is the crux of the question.

Why is a committee being appointed
now ? It is because of the failure of the
Government after 20 years of Congress
rule. And now they are coming for-
ward with the appointment of a com-
mittee. Unless the policies which are
hostile to the Scheduled Castes and
Scheduled Tribes are revised, nothing
will be brought about. The committee
is not the final thing ; it is not the end.
It is an instrument which can highlight
the grievances and exploitation of the
Scheduled Castes and Scheduled Tribes
I hope that the fate of the committee.
will not be the same as of other com-
mittees.

What is the attitude of the Govern-
ment towards the Harijans ? As has
been explained by Shri Oraon—I need
not go into the details—the attitude and
the approach of the Government to-
wards the Harijans is very disappoint-
ing. I shall give one example. In
Srikakulam area the Tribals are being
evicted and their lands are being taken
away by the traders and the landlords.
At the same time, when one of my hon.
friends raised the question whether
labour was being evicted in that area,
it was denied by the Government.
This is the type of attitude that has been
taken by the Government.

On another occasion the Deputy
Minister for Social Welfare made cer-
tain allegations against the Kerala
Government. That had been denied
by the Government. What 1 would
like to point out is that this is the type
of attitude that is being taken by the
Government. So, unless the policies
which are hostile, to the Scheduled
Castes and Scheduled Tribes are revi-
sed, nothing can be brought about.

M TRAT TW (HFATGL) : IUT-
e WERd, 9 dgd 3@ % A4
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AT AggEe greew ® iR
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SHRI B. SHANKARANAND (Chi-
FT T kodi) : Irise with a very heavy heart to
i fear say that at last this item relating to the
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SHRI CHENGALRAYA NAIDU:
(Chittoor) : The hon. Member's time
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you cannot neglect these le. In
the interests of the nation, the interests
of these down-trodden and neglected
and suppressed people should be taken
into consideration. We the Members
of Parliament either on this side of this
House or the other side of this House or
of the other House belonging to the
Scheduled Castes and Scheduled Tribes
feel very much annoyed. The treat-
ment given to them in thecountry is not
happy at all. 1 do not want to go
into details.

I should say that right from the
achievement of Independence up to this
day no movement has started in the
name of the Scheduled Castes and
Scheduled Tribes. We have seen a
movement for the cow, we have seen
a movement for Czechoslovakia, we
have seen a movement in connection
with a girl abducted in Kashmir.
But we have not seen any movement
started in the name of the 10 crores of
Scheduled Castes and Scheduled Tribes
people. No individual and no political
party in this country and no institution
in this country hasstarted any movement
in the name of these people. So, we
are very seriously thinking whether
we should leave this movement in the
hands of others or whether we should
take the movement in our own hands
and start an effective movement in the
interests of the nation. If the movement
starts I do not think that any govern-
ment, whether it be this government or
any other government of the Opposi-
tion will be able to control it. I think
the House is with me in this regard
when | say that the time has come to
give a very serious consideration to the
problems of the Scheduled Castes and
Scheduled Tribes. These petty reser-
vations on paper, whether by way of an
order or a resolution or a constitutionat
provision are not going to satisfy us.
The implementation part of it is the
most important part. It is for that
purpose that this committee is being
appointed and this committee must be
able to go into every aspect of the
welfare of Scheduled Castes and
Scheduled Tribes under this Govern-
ment and all the institutions controlled

24--B LSD/6A,
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by this Government, and find out a
solution and advise Government on the
implementation part of it.

In this House, I have seen people
agitating for very trifling matters and
taking away a large part of the time of
the House during this session and also
during the last session. But I have
not seen any political leader on either
side taking up the cause of these people
and spending a little time on it. I am
very sorry that at the fag end of this
session, at the fag hour this motion
has been brought forward without even
giving sufficient time to us to express
ourselves and give our suggestions.
I am very sorry for it.

SHRI BAL RAJ MADHOK : We
share his feelings fully.

SHRI SHANKARANAND : 1 say
that this cause of the Scheduled Castes
can be tackled only by the Scheduled
Castes and nobody else. That is our
feeling. Unless we have a share in
the running and the administration of
this Government or the governments
in the States, I do not think that any-
thing is going to satisfy us.

MR. DEPUTY-SPEAKER : Now,
the hon. Minister.

SHRI BUTA SINGH : You had
given us an assurance that you would
give us time. But you have not ful-
filled that assurance.

st wrRS (AR ¢ gH AT &eA
& e feemr =nfgd

MR. DEPUTY-SPEAKER : | made
it very plain in the morning itself.
I have extended it by half an hour.
1 changed the Order Paper with the
consent of the House, and we found
some time for this. Now, it is im-
possible to extend it further because
the other motion may not be taken up
otherwise.

SHRI BUTA SINGH : In the morn-
ing you wasted 45 minutes on a pro-
cedural discussion when under the
rules you could not have brought up
that matter at all. You were violating
the rules....
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SHRI RANDHIR SINGH (Rohtak):
Kindly allow him four minutes.

MR. DEPUTY-SPEAKER : Does
Shri Randhir Singh want me to follow
the procedure of the House or not ?
This House is run on some rules of
procedure. So, it is not possible to
extend time now.

Dr. RAM SUBHAG SINGH: You
may give two or three minutes.

MR. DEPUTY-SPEAKER : Seven
Members havé spoken from the Con-
gress Party and 7 from the Opposi-
tion, and one Member from the Re-
publican Party has also spoken. What
else do hon. Members want.

DR. RAM SUBHAG SINGH : You
may give him some time. The hon.
Minister would take less time.

MR. DEPUTY-SPEAKER : Would
the hon. Minister assure me that no
other Members will again stand up and
ask for time ?

DR. RAM SUBHAG SINGH : Yes.

st w99 HIA FTE R
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.MR. DEPUTY-SPEAKER : That
will be taken as moved :

SHRI OM PRAKASH TYAGI: I
beg to move :

That in the motion, after part (iv)
of para (2) insert—

“(v) to examine the measures
taken by the Union Government
to protect the religion and culture
of the Scheduled Castes and
Scheduled Tribes ".(32)

MR. DEPUTY-SPEAKER : This
amendment is also before the House
now.

SHRI BUTA SINGH (Rupar) : I
also join the chorus of voices which
have been raised in this House on both
sides for the welfare of the Scheduled
Castes and Scheduled Tribes., I am
really very sorry that we have had to
plead with the Chair to be favourable
to us and give us time. But unfortu-
nately we have seen in this House that a
trifling matter could hold up the pro-
ceedings of the House for 45 minutes,
but lakhs and lakhs of people who are
living under very hard conditions, who
are being burnt alive and whose sisters
and daughters are being made to walk
naked in the villages could not get even
half an hour from the Chair. There has
been a lack of appreciation on the part
of Government of the -problems of the
Scheduled Castes and Scheduled Tribes.
There has been no national policy for
the benefit of the Scheduled Castes
and Scheduled Tribes. ’

The only officer who was there to
look after the welfare of these down-
trodden people has submitted volumi-
nous reports. But who has cared to
study them ? For the last seven years
I have been in this House and I have
seen that every time it is after a lot.of
struggle that the report could be dis-

" cussed in the House. After that it is

just thrown away.

It is for the first time that this
Government has come up with a deci-
sion to leave this matter to an august
body of this House. I am sure that
with the coming into existence of this
committee, the entire problem of the
welfare of the Scheduled Castes and
Scheduled Tribes will be looked after
with a fresh attitude, with a fresh look
and with a fresh mind. Previously, the
reports used to be passed on from the
Home Ministry to the Law Ministry
and from the Law Ministry to the
Petroleum Ministry and from the
Petroleum Ministry to God knows
where. . ..

SHRI SRINIBAS MISRA
tack) : After that to fire.

(Cut-
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SHRI BUTA SINGH : I am sure
that Government are very serious in
their intentions in setting up this
committee. I expect that this com-
mittee of both Houses will mean busi-
ness and its recommendations will be
carried out by Government. [ am sure
this House will stand a witness to the
fact that this committee has been form-
ed with the spirit of doing something to
uplift these people from the rotten
condition that they have been led into.

With these words, I wholeheartedly
support this motion and I am sure
that every section of this House will
work for the success of this committee.
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MR. DEPUTY-SPEAKER : The

hon. Minister.

SHRI N. R. LASKAR : Let me

1, have two minutes.

THE MINISTER OF LAW (SHRI

ITHT
wifss waear #1, I fTefr  GOVINDA MENON): I have no



3537

[SHRI GOVINDA MENON]

time to deal with the merits of the
various questions raised by hon. mem-
bers. They are all important. I hope
that this Committee will took into
those questions raised.

Let me remind the House that this
is not a government committee. This
is a Committee of Parliament, and I
hope that this Parliament Committee
would function like a watchdog regard-
ing the activities of Government here
and elsewhere vis-a-vis the welfare
of the Scheduled Castes and Scheduled
Tribes.

1 have discussed with some MPs
and | want to make the functions of the
Committee as large and as effective as
possible. Therefore, 1 myself have
moved two amendments, Nos. 29 and
30. I am also accepting the amend-
ments moved by Shri Siddayya and
three others, Nos. 34 and 35.

Regarding amendment No. 30 stand-
ing in my name, since I am accepting
amendments Nos. 34 and 35, part (iii)
of No. 30 will have to be omitted.

MR.DEPUTY-SPEAKER : How
will it read 7
SHRI GOVINDA MENON : My

amendment No. 29 reads :

In para (1) of the motion,—

. (i) for ** (1) That a Joint Com-
mittee of the Houses, substitute
“(1) (a) That a Committee of
both the Houses”

(ii) add at the end—

*(b) That a Minister shall not
be eligible for election as a Mem-
ber of the Committee and that
if a Member after his election to
the Committee is appointed a Mi-
nister, he shall cease to be a Mem-
ber thereof from the date of such
appointment ;”
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My amendment No. 30 as thus
modified will now read :

In para (2) of the motion,—

(i) in part (i), for “before they
are taken up for discussion by the
Houses, and to report to both the
Houses as to the measures .that
should be taken by the Union
Government in respect of matters
within the purview of the Union
Government’™” substitute *‘and to
report to both the Houses as to the
measures that should be taken by
the Union Government in respect
of matters within the purview
of the Union Government inclu-
ding the Administrations of the
Union territories™ ;

(i) in part (ii), after “Union
Government”, insert “‘and the Ad-
ministrations of the Union terri-
tories”

(iv) after part (iv), insert

“(v) to consider generally and
to report to both the Houses
on all matters concerning the
welfare of the Scheduled Castes
and Scheduled Tribes which fall
within the purview of the Union
Government including the Ad-
ministrations of the Union terri-
tories.”

As I said, part (iii) of amendment
No. 30 will be omitted. - 1 accept
amendments Nos. 34 and 35 .

If this is done, I hope this Com-
mittee will be a Parliament Committee
with full powers like the Estimates
Committee and other committees, to
look and report on the activities of the
Government vis-a-vis the Scheduled
Castes and Scheduled Tribes.

MR. DEPUTY-SPEAKER : As he
has accepted two more amendments and
he has also amended his own amend-
ment in the light of these amendments,
may I appeal to the other Members who
have moved amendments to withdraw
them ? Or I shall put them all together
to the vote of the House.
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SHRI SONAVANE : Except 34 and
35 all are withdrawn.

MR. DEPUTY-SPEAKER: Has the
hon. Members leave of the House td
withdraw their amendments ? 29, 30,
34 and 35 will be put to vote separately.

Amendments Nos. 1,2, 4,5,6,9to 11,
14 to 18, 23, 24, 28, 31 and 32 were
by leave withdrawn.

SHRI OM PRAKASH TYAGI : 1
have not withdrawn my amendment.

MR. DEPUTY-SPEAKER: No, No.
1 asked the House. Your party spokes-
man agreed just now that all amend-
ments except those four may be with-

drawn. I shall now put amendments

29, 30 as modified, 34 and 25 to the
vote of the House.

The question is :
In para (1) of the motion,—

(i) for * (1) That a Joint Com-
mittee of the Houses™, substitute

“(1) (a) That a Committee of both
the Houses”

(ii) add at the end—

“(b) That a Minister shall
not be eligible for election as a
Member ‘of the Committee and
that if a Member after his elec-
tion to the Committee is ap-
pointed a Minister, he shall
cease to be a Member thercof
from the date of such appoint-
ment ;"(29)

In para (2) of the motion,—

(i) in part (i), for “before they
are taken up for discussion by the
Houses, and to report to both the
Houses as to the measures that
should be taken by the Union
Government in respect of matters
within the purview of the Union
Government”, substitute “and to
report to both the Houses as to
the measures that should be taken
by the Union Government in res-
pect of matters within the purview

of the Union Government inclu-
ing the Administrations of the
Union territories.”

(ii) in part (i), after “Union
Gove;'nmcnt", insert *“and the
Administrations of the Union ter-
ritories™.

(iv) after part (iv), insert

*(v) to consider generally and
to report to both the Houses
on all matters concerning the
welfare of the Scheduled Castes
and Scheduled Tribes which
fall- within the purview of the
Union Government including
the Administrations of the Union
territories.”

(30, as modified)
That in the motion,—
In part (iii) of para (2),

after “‘under its control” insert
“(including appointments in the
public sector undertakings, sta-
tutory and semi-Government Bo-
dies and in the Union territorics)™
(4)

That in the motion,—
after part (iv) of para (2), insert

" *“(v) to examine such of the
matters as may seem fit to the
Committee or are specifically re-
ferred to it by the House or the
Speaker "(35)

The amendments were adopted.

MR. DEPUTY-SPEAKER : Now I
will put the motion, as amended.

The question is :

(1) (a) That a Committee of both
the Houses, to be called the *Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes’ be constituted,
consisting of thirty members, twenty
from Lok Sabha and ten from Rajya
Sabha, to be eclected in accordance
with the system of proportional re-
presentation by means of the single
transferable vote ; and the voting at
such election shall be by secret ballot ;
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(b) That a Minister shall not be
eligible for election as a Member of
the Committee and thatif a Member
after his election to the Committee is
appointed a Minister, he shall cease to
be a Member thereof from the date of
such appointment ;

(2) That the functions of the Com-
mittee shall be :—

(i) to consider the reports sub-
mitted by the Commissioner
for Scheduled Castes and
Scheduled Tribes under arti-
cle 338(2) of the Constitu-
tion and to report to both the
Houses as to the measures
that should be taken by the
Union Government in res-
pect of matters within the pur-
view of the Union Govern-
ment including the Adminis-
trations of the Union territo-
ries ;

to report to both the Houses
on the action taken by the
Union Government and the
Administrations of the Union
territories on the measures
proposed by the Committee ;

(iii) to examine the measures taken
by the Union Government
to secure due representation
of the Scheduled Castes and
the Scheduled Tribes in ser-
vices and posts under its
control (including apoint-
ments in the public sector
undertakings, statutory and
semi-Government Bodies and
in the Union territories) ha-
ving regard to the provisions
of article 335 ;

to report to both the Houses
on the working of the welfare
programmes for the Sche-
duled Castes and the Sche-
duled Tribes in the Union
territories ;

(i)

(iv)

to consider generally and to
report to both the Houses on
all matters concerning the
welfare of the Scheduled
Castes and Scheduled Tribes
which fall within the purview

™
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of the Union Government
including the Administrations
of the Union territories ; and

(vi) to examine such of the matters
as may seem fit to the Com-
mittee or are specifically
referred to it by the House or
the Speaker ;

(3) That the members of the Com-
mittee shall hold office for a period of
of two years from the date of the first
meeting of the Committee ;

(4) That in order to constitute a
sitting of the Committee the quorum
shall be ten ;

(5) That in all other respects the
Rules of Procedure of this House
relating to Parliamentary Committees
shall apply with such variations and
mc:ldiﬁca:ions as the Speker may make;
an

(6) That this House do recommend
to the Rajya Sabha that the Rajya
Sabha do join in the Committee and
communicate to this House the names
of members elected from amongst
the members of the Rajya Sabha to the
Committee as mentioned above.”

The motion was adopted.

14.44 hrs,

MOTION RE: CENTRAL GOVERN-
MENTS EMPLOYEES

MR. DEPUTY - SPEAKER: We
shall now take up Shri Kanwar
Lal Gupta’s motion. We have
already made some inroads into
the private Members Bills time.
Two hours have been allotted and
1 request the House to finish the
discussion with in those two
hours. The mover will take up ten
minutes and will need five minutes

for reply: the Minister well take
15 minutes. Half an hour is gone.
Other hon. Members may take

five minutes each.

SHRI S. A. DANE, (Bombay Central
South): Ten minutes.

MR. DEPUTY-SPEAKER: Then,
we shall have to extend the time again.
You have made the procedure
topsy-turvoy today.



